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(shri S.P.Mukerji, Vice Chairman)
In. this ;pplicatien dated 2.9.1989, filed under
Section 19 of the Administrative Tribunals Act, the thres
applicants who havé been gcrking as Upper Division Clerks
in the office of the Regional Provident Fund Commissioner
at Trivandrdm, Baliéut and Ernakulam have pfayed that the
impugnad orders at Annexuraes-V, VIII and X cancelling the

departmental examination scheduled to be held in September,



D
1989 should be setvasida and the respondents be directed to
postpone the departméntal axaminaticn for promotion to the
pnstéof HaadelerK¥Assistants and tovconduct the departmental
examinatibn, admitting éll those applicanté uhq have applied

for the cancelled examination.

2 We have heard the argumaﬁts of the learned coﬁnsel
for both the parties énd'gone through the documents carefuily.
Duriﬁg'the pendency of this application, the réspondénts havé
issued a circular dated 31.10.1989(Annexure-XI) by which a
schéaqle of departmental examinétioa in‘wﬁgw of the cancelled
examination has been promulgatedf FIt has also been stated.
theréin that all those who had.eérlier applied for appearing
‘in the examination originally scheduled in Septeﬁbér, 1989 wt%
| other eligible empioyees will also be eligible to éppéar in
the postponed examination to be held between 27th and 29th
Decemﬁer 1989, It appears that the examination originally
séhe&uled to be held in September, 1989 was cancelled for
' v . _ runrebe~ 9 =
the reason that there were enough candidates already

o
available, who had qualified in the eariier examinations
but who have been waiting for promotion as Heaq Clerks/Assis=-
taqts for lé#k of vadancias.. An opportdnity was given to
these examination qualified candidatss to opt for vacancies
outs;de:theif rgéion, but the response uaé very poor,., Subse-

quently’houa§er, by the order dated 31.10.1989 at Annexures-=XI, -

it appears that the respondents have for reasons best knoun
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to'tham thought it fit to revive the cancelled examination.

those
Not only that, thaey have made all gzné who hawd applied for
QLTw& &

the cancelled examination earlier avygmm&&&m for the postponed
_examination held during .December, 1989. The applicants
befors us had sought the relief confined to the revival of
thexy

the cancelled examination and thummama being allowed to
appear in the revived examination. UWe are fully satlsfled

: (Povns A1)
that by the order dated 31.10.1989 by which the cancelled
examination was revived and all those who had applisd for
the cancelled examination allowed to appear in the revived
examination, the relief claimed by the applicants before us
has been fully met., Not only that, by our imterim order
dated 30.11.,1989, they were further enabled to appear in
the examination held in December 1989, The apprehension of

the léarned counéel for tha applicant that the respondents

will per31st in thalr pollcy of not helding ?uture depart-

phradaive
mantal examinations seems to us to bs omfounded and thoroughly
<P
premature. \
3. ' In the Pacts and circumstances, ws sae n0 raason

. to intervene in the matter, the application is dismissed as

infructuous.
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